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A=T/Order

The present appeal has been preferred by the assessee against
the orderpassed by the 1d. Commissioner of Income Tax, Appeal
National Faceless Appeal Centre (NFAC),
Delhidated18.10.2023[hereinafter referred to as the “Ld. CIT(A)”]
for the Assessment Year:2017-18.The sole issue in this appeal is
relating to addition made by the Assessing Officer (hereinafter
referred to as the “AO”) on account of unexplained cash deposits of

Rs.23,67,000/- in to the Bank A/c of the assessee.
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2. At the outset, the Id. counsel for the assessee has submitted
that there is a calculation mistake on the part of the Assessing
Officer in arriving out at the figure of Rs. 23.67whereas, actual
figure of the deposits in the Bank a/c was Rs. 20.67 lacs. The Id.
counsel has further invited my attention to the opening lines of the
assessment order to submit that the assessee in the return of income
had offered a taxable income of Rs.75,216/- and also declared an

agricultural income of Rs.25,85,223/-.

3. The 1d. counsel has further submitted that the aforesaid
agricultural income was kept at home. However, due to
demonetization declared by the Government, the same was
deposited in the bank account. The 1d. counsel has further referred
to the earlier transaction of the bank account to submit that this was
not the only year in which such amount was deposited. He has
demonstrated that evenin assessment year 2015-16, the total cash
deposits of the assessee were amounting to Rs.65 lacs. He therefore,
has submitted that the aforesaid cash deposits were out of the
savings of the earlier years and the agricultural income for the year

under consideration.

4. The 1d. DR could not rebut the aforesaid contention of the 1d.

Counsel for the assessee, therefore, I do not find any justification
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on the part of the lower authorities in making the impugned addition

and the same is accordingly ordered to be deleted.

5. In the result, the appeal of the assessee stands allowed.

Order pronounced on 04.12.2024.

Sd/-
(SANJAY GARG)
Judicial Member
Dated :04.12.2024
“GP/Sr.PS.”
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